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 CONSTITUTION  (AMENDMENT)
 BILL{

 (Amendment  of  article  330
 and  332

 श्री  हुकम  चंद  कछवाय  (मुरैना).  मै
 प्रस्ताव  करता  हूँ  ;

 कि  भारत  के  संविधान  का  और  सरोवर

 करने  वाले  विधेयक  को  पुर  स्थापित  करने  की

 अ्रमुमति  दी  जाए  ral

 MR  DEPUTY-SPEAKER
 tion  Is

 The  ques-

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India”

 The  motion  was  adopted

 श्री  लुकते  बन्द  कछवाय  :  मैं  विधेयक  जर
 स्थापित  बरता  हू  ।

 mee

 4  45  hrs,

 CONSTITUTION  (AMEND  MENT)
 BILLt

 (Amendment  of  article  34%)

 श्री  हुकम  छन्द  कछवाय  (मुरैना).  मै
 भाव  करता  हूं:

 “कि  भारत  के  संविधान  का  बौर  सशोधन
 करने  वाले  विधेयक  को  पुर:सथापित  करने  की

 अनुमति  दी  जाए।”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  8
 ey

 MAY  28,(973  (Amdt,)  Bill  908

 “That  leave  he  granted  to  introduce  a
 Bill  furthe:  to  amend  the  Constitution
 of  India  *

 The  nu  tron  sas  adopted,

 श्री  हुकम  चन्द्र  कछवाय  ;  मैं  विशेषकर  पुर
 स्थापित  करता  ्  1

 CONSTITUTION  (AMEND  MI  NT)
 BILLt

 (Ancndment  of  Seventh  Schedule)

 श्री  हुकम  चन्द  किसान  (मुरैना)  मैं
 प्रस्ताव  करता  हू

 कि  भारत  के  संविधान  का  शौर  संशोधन
 करने  वाले  विधेयक  को  पुर  स्थापित  करन  को

 भ्र नुम ति  दी  जाए  ।'!

 MP  DEPUTY-SPI  AKER  *  The  ques-
 tion  is

 “Tat  leave  be  grinted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India”

 The  motion  ci  adopted

 श्री  हुक्म  बसद कगयाप  मैं  उिप्ेयक  की

 पुर  स्वागत  करता  हूँ  t

 4  48  brs,

 CONSTITUTION  (AMENDMENT)
 BILLS

 (Substitution  of  artrcle  43)

 SHRI  BHARAT  SINGH  CHAUHAN
 (Dhar)  .  l  beg  to  move  for  leave  to  intro
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 duce  a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 MR  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 PREVENTION  OF  COW  SLAUGH-
 TER  BILLi

 SHRI  BHARAT  SINGH  CHAUHAN
 (Dhar)  ;  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  prevent  cow  slaughter  in
 India.

 MR.  DEPUTY-SPEAKER  ;  The  ques-
 tion  Is  :

 “That  Jeave  be  granted  to  introduce  a
 Bill  to  prevent  cow  slaughter  in  India."

 The  motion  was  adopted.

 SHRI  BHARAT  SINGH  CHAUHAN  :
 I  introduce  the  Bill,

 14,52  hrs.

 REPRESENTATION  OF  THE
 PEOPLE  (AMEND.

 MENT)  BILLY

 (Amendment  of  sections  123,  ‘169
 and  isertion

 of
 section

 २234

 शी  झील  बिहारी  बाज प्रेमी  (ग्वालियर)  :  मैं
 प्रस्ताव  करता  हैं  :

 “कि  लोक  प्रतिनिधित्व  प्रष्रितियम,

 JYAISTHA  7,  893  (SAKA)  (Anidt.)  Bill  340

 I95¢  का  और  स  "ोहन  करने  वाले  विधेयक  को

 पुर:स्थापित  करने  की  अनुमति  दी  जाए  a?

 MR.  DEPUTY-SPEAKER  :  The  ues-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  fvrther  to  amend  the  Representa-
 tion  of  the  people  Act,  95I."

 The  motion  was  adopted.

 et  अटल  बिहारी  याजपेणों:  मैं  विधेयक
 को  पूर:स्थापित  करता  हूँ

 34  S4hrs.

 CONSTITUTION  (AMENDMENT)
 BILLY

 (Amendment  of  articles  él,  82,
 and  insertion  of  new  article

 2674)

 MR,  DEPUTY-SPEAKER  :  How  much
 time  shall  we  take  for  this  ?  I  think,  u
 hous,

 SHRI  MURASOL]  MARAN  (Madras
 South)  :  We  should  have  two  hours,

 MR.  DEPUTY-SPEAKER  :  All  right.

 SHR}!
 move!

 MURASOLI  MARAN:  I

 “That  the  Bill  further  to  amerd  the
 Constitution  of  India,  be  taken  into
 consideration,”

 This  isa  simple  Bill  aod  is  not  of  a
 controversial  nature.  I  think  the  House

 ७-३>रन_>न«->++>»के  —  -  ”  ५  "कम  ५  कान  tienen  a  —_  —  nn  “  *  न  ५4
 =  Published  in  Gaxetie  of  India  Extraordinary,  ‘Part i,  section  2,  dated  26-$-73,,

 art id


